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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERASAD 

I 

GA .788/91 

Between 

1.. M. Kailashnath 
K. Appalaraju 
Ch. Bangaraiah 

4, 3. Madhavarao 
S. R. Atchuta Rao 

B.V. Ramana Raju 
A. Vasudeva Reddy, 

B. K.V. Krishna Murthy 
9, D.V.V.Prasad 

10. P. Apparao 
11, A. Plahana Rao 
112. V. Satyanarayana 

A. Satyanarayana 
N.y .S.Prasad 
S. Srinivasa Rao 
V.B.S.Sastry 
I. Ramana 
Bokka Nageswararao 
B.- Nohana Kumar 

213. V. Nahesuara flea 
N. Suryariara9'ana flurthy 
C. Pydikasulu 
P. Nagesuara Rao 
8. Atcham Naidu 
S. Krupa Rao 
S. Arvindakumar 
M. Satiraju 
J. Apparao 

79. T. Puruahotham 
0. Suryarao 
M. Apparao 
A. Krishna Rao 
K. Sreenivasarao 
S. Patnaik 
Pulli. Suryanarayana 
M. Nadhavarao - 
Ch. Apparao 
N.V. Bha8karam 
T. Apparao 
Pydi Satyanarayana 
P.P. Anand G. Narayana Rao 
A. Aseeruadam 
C.V. Nage:suara Rao 

45, G. Satyanarayana Nurthy 
Emmandi Apparao 
A. Chimnáiah 
P. Ramanarao 
Chandaka Apparao  

date of decision 	21-2-1994 
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P.T. Ramagopalam 
N. Narasinga Rao 
Boddapeti Nagesuara Rao 
Ch. Babu Rao 
P. Ganapati Rao 
P Sreenivasa P80 
P. Esuara Rao 
Shaik Meera 
K. Nohana Rao 
K. Satyanaraysna 
N. Rudrayya 
8.N.. Nurthy 
S. Ananda Rao 

and 

1. Union of India rep by 
The Secretary 
Ministry of Defence 
New peihi 

22. The Chief of Naval Stat? 
Naval Headquarters 
New Delhi 

3.The Flag Officer 
Commanding-in-Chief 
Headquarters 
Eastern NavaJL Command 
tflsakhapatnam 

Coursel for the applicants 

Counsel for the respondents 

J 

A 

: AppWicants 

: Reaporrients 

P.B. Vijayakumer 
Advocate 

N.U. Ramana, SC for 
Central Government 

C OR AM 

HON. MR. 3USTICE V. NEELADRI RAD, VICE CHAIRMAN 

HON. MR. P. RANGARAJAN 9 P1EMBER (ADMINISTRATION) 
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OA 788/91 

Judgernent dated 21.2.94 

AS PER SHRI JUSTICE V. NEELADRI RAO, VICE-CHAIRMAN 1 

Heard Shri P.B. Vijayakumar, learned counsel 

for the applicant and also Shri N.V. Ramana, learned 

Standing counsel for the respondents. 

2. 	62 applicants filed this OA praying for 

a direction to the respondents to regularise their 

services from the dates of their initial appoint-

ment in the post of Asst. Store Keeper or such 

Other date asordered  by this court with all 

other consequential and attendant benefites. 

3. 	In the reply filed in this OA, it is stated 

that various OAs were disposed of with a direction 

that the applicants in those various OAs should 

be given the benefit of regularisation of their 

services from the date of their initial appointment 

if any of their juniors were given the benefit 

persuant to the judgements of the High Court of 

Andhra Pradeshof this Bench of C.A.T. in the earlier 

cases. . It is further stated for the respondents 

that as none of the juniors of the applicants 

herein got that benefit, the applicants' services 

were not regularised from the date5of their 

initial appointment. 

I 
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Copy to:— 

U The Secretary, Ministry of Defence, Union of India, 
New Delhi, 

2. The Chief at Naval Star?, Naval Headquarters, New Delhi. 

3.,  The Flag Officer, Commanding—in—Chief Headquarters, Eastern 
Naval Command, Visakhaatnam. 

4& One copy to Sri. P.H.Uijayakumar, advocate, CAT, Hyd. 

5.1  One copy to Sri.. N.V.Rarnana, Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 
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4. 	But the applicants are relying upon 

. 

the judgement dated 16.11.3 -ofthis Bench in 

ON 76!7/90 whezein the applicant was given 

the benefit of regularisation from the date 
I.. 	 - ... 

of initial appolitment an44lso the increments 

and placement in 	seniority list by limiting 

x the monet3ry. benefit from one year prior to e 

the filing of this OA. 'Hence ta}cing into V 	 t 

çonsi4eration the various .judgements referred 

to in the reply and, also the .ordej-, dated 

16.11.93 in OA 769/90, the following direction 

is given: 

If any juniors to the applicants or 

to any of the applicantj in the-. OAare given 

the benefit of regularisation from the date 

of the initial appointment on the basis of 

the judgement of the A.P. High Court in writ 

petitions or the orders of this Bench in OAs, 

then the applicants or such of the applicants 

as the case may be,have to be given the benefit 

of regularisation from the date of initial 

appointment and the increments from that date 

and in case they are going to get(tofsh 

(Jregularisation, the monetary benefit should 

be limited from 2.8.90, as this OA was presented 

on 2.8.91.n'\ 	 : 

S. 	The OA is ordered accordingly. No costs. 

I 

(R. RANGARAJAN) 	 (v. NEELADRI RAO) 
Member (Admn.) 	 Vice-Chairman 

(Open court dictatiort.r 	r 
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